‘1 TEM NO. 207 COURT NO. 3 SECTI ON XI A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).352/2008

(From the judgenent and order dated 23/03/2007 in MSA No. 1/1981 &
I A No. 955/2005 of The H GH COURT OF KERALA AT ERNAKULAM

JAMES Petitioner(s)
VERSUS
STATE OF KERALA Respondent ( s)

(Wth prayer for interimrelief and office report )
(For final disposal)

Date: 13/08/2010 This Petition was called on for hearing today.

CORAM : HON BLE MR. JUSTI CE R V. RAVEENDRAN
HON BLE MR JUSTICE H L. GOKHALE

R S. Hegde, Adv.

Amt Wadhwa, Adv.

Chandra Prakash Tyagi, Adv.
P. P. Singh, Adv.

For Petitioner(s)

Jai deep Gupta, Sr. Adv.
G Prakash, Adv.

Beena Prakash, Adv.

V. Senthil, Adv.

For Respondent (s)
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UPON hearing counsel the Court made the follow ng
ORDER

Heard in part.

Li st on 17.8.2010 as part-heard.

( Ravi P. Verma ) ( MS. Negi )
Court Master Court Master



